~IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
- JAIPUR BENCH

JAIPUR, this the 12" day of August, 2010

Qriginal Application No. 374/2010

CORAM:
HON'BLE MR. M.L.CHAUHAN, MEMBER (JuUDL)

Indra Singh -

 s/o Shri Het Singh Panwar,

~ r/o Pratap Nagar Colony,

Near Nagar Palika,

Dholpur; retired from the pos’r of
Sub Post Master (BCR, PA),.

- Udai Bhanganj, Sub Post Office,
Dholpur :

.. Applicant 4

(By Advocate: Shri'C.B.Shor—mo)- _

Versus -

1. The Union of India '

through its Secretary -
to the Government of Indiq,
Department of Posts,
Ministry. of Communications and
Information Technology

" Dak Bhawan,

Mew Delhi. ~

2. CAhief Post Master General,
" Rajasthan circle,
Jaipur.

3. Superintendent of Post Offices,
Dholpur Postal Division,
"Dholpur.

4. Tehsildar,
Tehsil Dholpur,
‘District Dholpur.



5. jTehSIldcr '
' Tehsil Sapau ;
ADISh‘Igf Dh,qlpur.
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